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cauée to the respondents as to why the

appiication shall not be admitted.
Notice returnable on 19.6.2000.

List on 19.6.2000 for further

,%\ﬂﬂ/’.

Member(J)

é
~ FORM NO. 4 . . SN _
" (See Rule 42) o \
(-
In The Central Administrative Tribunal
GUWAHATIBENCH GUWAHATI
ORDER.SHEET ' ;
| + APPLICATION NO. /é// &20‘6@ OF 199 ~
Appltcﬁntés) %&f’/& : 4 o) 2/ DM
B :Respomdeut(s‘»)) 6”‘/
- NG
: Advocatc for Apphcant(s) /%[ 6 k f/ﬂ(m
L@w MK
Advecate for Respondent(s) C / »
| j
5
Notes of the Registry Date Ordér of the Tribunaf
§10.5.200¢ - On the’prayer of Mr M.Chanda on
Pt Aoy (8 Ty behalf of Mr S.Sarma, learned counsel
iﬁnfgriswiﬁqum@ for the appilcant the case 1§ adJourned
& O S s _
:a;c”{‘\ki to 16.5 2000 for admission-. -
r0 B> <04 9 4
%Nﬂw 5 %Cf %&W %'Vl/
Member (J)
Q) 6P
'r1 R s\ S Pg .
& G S |
@?///, | qé? ) 16:5.00 . Heard Mr. S.sarma, learned counsel
) §§&§%‘ T fqrfthe applicant. Issue notice to show
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T QUhow Casuzz han Administrative Member.

Mot Looon %iled . ' ' . At the request of Mr.U.K.Nair,

, on behalf of Mr.B.S.Basumatary, learned

"/%/‘4/000\ T Addl.C.G.S.C.) two weeks time is al lowed
5'7'?’ for filing of written statement. List
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20.11.00 - On the prayer of Mr A.Deb Roy,lear-

' ned Sr.C.G.S.C the case is adjourned

to 30.11.2000 for filing written state-

ment.
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% v : _— . Vice-Chairman
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$30.11.00 Reply to show cause filed.
List on 20.12.00 for hearing. The
' applicant may file re joinder, if any,
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hearing on 24.1.01.
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At the request of Mr.A.Veb Roy,
SreCeGe3Ce cage is adjourned for
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lm o :
' Cotg S ) Sudgmea -
Judgment and order prcnounced, kept

in separate sheets. The application is
allowed in terms of the order. No order
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S2 f'f..ll.,,]?fs., v m e w e ew o e er' e _ _ _ PETITIONER(S)
Mr. S. _
‘.,igs_sfr,inam i em s v e e e = o - .. .. _ ADVOCATE FOR THE
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.. VERSUS - E
Unlon Of Indla & Ors. ) ’ . RESPOI\]DENT(S)
Mr. A. Deb Roy, Sr.-C.G.S.C. : ADVOCATE FOR THE
e e il ‘RESPQNDENTS
'THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN
THE HON'BLE
l. Whether Reporters of local papers may be allowed to see the
judgment ? : L
2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the
o ) judgment 2 - ’ S
2 . . ] ' :
- - 4. Whether the judgment is to be circulated to the other Benches ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.161 of 2000.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Sri Anil Das

Son of Nila Kanta Das
P.O. and P.S. Marigaon,
Village-Mori Agaram
District-Marigaon

By Advocate--Mr. S. Sarma.

-versus-

1. The Union of India, represented by
Secretary to the Govt. of India,
Ministry of Telecommunication,

New Delhi.

2. The Chief General Manager,
Assam Telecom Circle,
Ulubari,

Guwahati-781007.

3. The Telecom District Engineer,
Department of Telecommunication,
Nagaon,

Assam.

4. Sub Divisional Engineer,
GT Telecom, '
. Marigaon,
Assam

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

CHOWDHURY J. V.C.

Date of decision : This the jath day of February,z00l.

...Applicant

.. .Respondents

This is a second round of litigation so far this applicant is

concerned. The applicant knocked the door of this Tribunal by filing the
O0.A. No. 24/96 wherein he challenged the oral .order of termination as well
as well as refusal of the authority to allow him to discharg:> his lawful
duty. The applicant ws appointed in the department of Telecommunication,
' Marigaon, Assam on casual basis i the month of August,1994. He continued:to

“work as such uninterruptedly upto October 1995. On 4.10.199> his service

Contd. .
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was terminated without any written order. The applicant first
represented to the authority and thereafter moved this Bench
by aforementioned O.A. After hearing the parties the said
O.A. was finally disposed of on 28.1.99 directing the
respondents to consider the case of the applicant within a
period specified therein. Pursuant to the direction made by
the Tribunal in 0.A. No. 24/96 the applicant submitted his
representation narrating all the facts. By order dated
26.5.99, the Sub‘Divisional Engineer, Marigaon, turned down
his representation on the ground that the applicant was
illegally engaged after the DOTs banned order in regards to
engagement vof casual mazdoor and therefore his claim for
reinstatment as Temporary casual mazdoor could not be covered

by DOT's Casual Labourers (Grant of Temporary Status and

Regqularisation) Scheme, 1989. Hence this application

questioning the legality and validity of the aforementioned
order.

2. Mr. S. Sarma, learned counsel appearing on behalf of
the applicant that.the impugned order suffers from vice of
non-application of mind. Mr. S..Sarma referred letter No. 269-
4/93-STN-IT dated 12.2.1989 circulated with the leter No. 269-
13/99-STN-11 datea 12.2.1989  on the subject of
Regularisation/grant of temporary status to Casual Labourers
which was-conveyed by the Assistant Director General by his
communication dated 1.9.1999. By the aforementioned
communication theAGovernment of India conveyed the approval of
the two items, namely, (i) to grant of temporary status to the
casual labourers eligible as on 1.8.98 (ii) to reqgularise the
service of casual laboures with temporary status who are
eligible as on 31.3.1997. The said communication also
élarified that in case of grant of temporary status to casual
labourers the order dated 12.2.99 would be effected with

effect from the date of issue of the order dated 1.9.99 and in

¥



case of regularisation to the temporary status mazdoor

!

eligible as on 31.3.1997. fThe ordef .was Ao, come into effeét with effect

from 1.4.1997. |Mr. Sarma submitted that there was no
distinguishableA reason for rejecting the claim of the
applicant. The learned counsel Mr. Sarma submitted that in
view of the consistent decision of the Apex\Court on the issue
as well as the decisions rendered by the Tribunal in the like
Cases there is no justification for refusing the benefit of
temporary status to the applicant. Mr. Sarma, learned counsel
also referred to the judgement of the Ernakulam Bench of the
Tribunal passed on 13.3. 1995 in O.A. 750/95 and submitted that
the beneflt was extended to the casual labourers of the
department of Post. Mrc. A. Deb Roy, 1learned sr. C.G.S.cC.
appearing on behalf of the respondents relying upon the
written statement submitted that the applicant might have
worked as daily basis mazdoor being locally engaged by the

local office of Marigaon Sub-Division on purely temporary

‘basis. But such engagement of the applicant has no reference

in the TDM office, Nagaon and Head Office of the Telecom
District for examination and Settlement of the claim. Neither
the Marigaon office nor the applicant could produce the
records of continuous service as claimed by the applicané. It
was also mentioned that the applicant expressed  his
disinclination to go to other station as required by the local
authority and since the applicant was not a departmental
person and whose service conduct was under supervision and
management of local authority denied the office decorum as
such he had shown wilful dereliction of duties and in
sﬁbordination. It was also stated since the applicant violated
the discipline of the .office b; 1 in subordination and
deriliction of duties his oral termination cannot be said to
be inappropriate. In the said writ;en statement it was also
Stated that his termination was made on the ground of surplus

and the applicant refused to carry out his duties in other
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section/station adamently. The stand of the respondents
seemingly shifted from time to time. In the impugned order the
respondents took two grounds namely (i) he was illegally
engaged after the DOTs ban order and (ii) claim for
reinstatment as Temporary Casual Mazdoor is not covered by
the DOT's Casual Labourers (Grant of Temporary Status and
Regularisation) Séheme, 1989. The aforesaid two grounds cited

by the respondents speaks only of the non-application of mind. It 4is-not

" the claim of the applicant that during the ban period he

served the department sinée the ban periodAcontinued between
1985 and 1988. The applicant claimed and the department also
admitted that he was appointed in 1994 i.e. after the ban
period. So also fhe applicant was not asking for temporary
status on the basis of 1989 scheme. The department frém time
to time introduced scheme, one suéh scheme was mentioned in
the communication dated 1.9.1999. By which thé CEntral
Goverment conveys approval on the two items, one is grant of
temporary status to the Casual Labourers eligible as on 1.8.98
and another for regularisation of CAsual Labourers with
tempbrary status who are eligible as on 31.3.97. Therefore
there is no ground for denying the claim of the applicant: and
the impugned order 26.5.1999 is unsustainable in law.
Aécordingly the iméugned order dated 26.5.1999 is set aside.
The respondents being public authority avoided its
responsibility for considering the case of the applicant on
the ground that neither the Marigaon office nor the applicant -
could produce the record of continuous service as claimed by
the applicant. The Marigaon office is under the control of the

fespondents and therefore it is difficult to accept the said

~plea of the respondents.

3. Considering all the'aspects of the matter I am of

the considered opinion it is a case in which the respondent

’}4ﬂfﬁ~17’@kafﬁgﬁr547ﬁvf”£\7

authority is required to reconsider the whole issueg on the

A
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\
basis of materials on record. The applicant may also present at
the time of examining the records and the respondents shall
thereafter consider the case of the applicant for grant of
temporary status and reqularisation as per law. The above
exercise shall be ‘completed by the respondents within a
period of three months from the date of receipt of a certified
copy of this order.

4. The applicatién is allowed. There shall be however,

no order as to costs.

h—

(D.N.CHOWDHURY)
Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIEBUNAL
GLUWAHATI BENCH )

w
m
i

A
m
-
-
i

i o .. D.A. No /2000

BETWEEN z

Sri Anil Das S
Son o of Nila Kanta Das
and FP.5.Marigaocn,
age-Mori Agaram

-

rictg —Marlcawn

«x o B1PP Uicant
~AND~-".

te The Unicn of India,
represented by Sscretary to the
CGovi. of India,
Ministry nof Telecommunication,
New Delhi ’

2 The Chief General Manager, .
Aszam Telecom Circle, : - .
lubari, :
Suwahati-781867.

3. The Telecom District Engineer,
" Department of Telecommunication,
Magaon, :
Assam

-
R&Y

ub Rivisional Engineer,

iT :mleLum,
& 1gm Mg

X ’-J’I-
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.= Respondents

DETAILS OF AFPLICATION

ot
a

FARTICULARS  OF THE ORDER AGAINST WHICH THIE AFFLICATION I8
I6DE 3 . ) ) :
The instant application is dirvected against the order  dated

e ——

ity

26.5.9% issued by the Sub Divisional Engineer, Marigacn sreject—

ing the representation of the applicant arbitrarily, which was
\____———-——'-‘_"/.-—- . .
submitted- by him® following the judgement and order dated

8. 29 pasaed in 0.8, No.o 24/96. This applicatimn is also

v

H-.

directed aqa11" the actlion of the r;%pwndenL» in termins ti g the

¥

0

)

ﬁarvice_df the applicant and not granting the tzmpovary status in

the light of the scheme as well as the verdict of the Hon'ble

Supreme Court. ' ' .

ek iaaliagal e L . o A
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e JU?ISDIGT?EN OF THE TRIBUNAL
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The nppilﬁ it declares that the subject matter of the appli-

cation is with1n the jurisdiction
o .

2. LIMITATION:

appli

E"V’

The cant  Turd

}imitatimh per o

R
FHRY SGeCla

prescribed wunder Section 2t

of this Honble Tribunal.

at the application is

ot
4]
-4
m
gt
ct
o

i 'f

i
o
Y

I .

hdmln1:+rat1ve‘ Tribunals Act, 1985. However, the circumstances

/ '
leading  %to the filing of the instant ﬂﬁpiliatlux has been  ax
plained under . the Head - "Facts of the Case’ and which may he
taken into
A : . - .
4. FACTS OF THE CASE
4.1 That, the applicant i a citizen of India and a permanent
resident  of Assam as such he is entitled to all the rights and
prmt"?znn guaran?eed under the Constitution of India.
4.2 That the applicant bslongs to poorer section and in  search
af em p]nymenf therefore he could not prosecute his studies after

Zlass X and was

livelihood for the dependent
4.3 That t

compelled to

members

go for a job  for  earning

of family.

his

Tele-

communication, HMarigaon, A

in the

all reguirement, month of

The aﬁpli:%ﬂt was appointed in the Department of

Auggat,

completing

1994,

The appli;anﬁ was

continuing in the said post uninterruptedly upt

peyforming his duties

Suddenly in Uctober, 1995 ¢ 4,12

—
sAant
\.__—_&‘"—‘\

The Fe;punlentf

did not take into

{
s@rvice *eneer&h by the appliaaht

¢

upts the satisfaction o7 all

was terminated arbitrarily by an oral
while terminating

arcount of

o Ootober 1999 and
concerned.
o the

srvices “appli-
P

arder by the FRespon-
the service of the

the spell and length of

inm the light of the scheme made

fur  regularisation of Group DS employees  pursuant  to Apex
s ot P s vevdicﬁg It is pertinent to . mention here that the
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applicant _prist 2 his such uppn*num Rnt was working under the

. N ) » . K .
reapondents on M¢5ter Foll basis wgayf, 1989 and the respondents

have used tio guy hlm under the muster *wl? pay Bilis(ACGE~-170.

L

However, the app&; cant to that effect do not have any record  an

nenceE  prays beﬁbre the Hon'ble Tribunal for a dirvection to pro-
SR A | _ 3 i ‘ .
duce  the pay bills and other relevant records pertaining to his

s h muﬁter_rnlélservice at the time of hearing of the case.

A copy of certificate. dated 280.9.98 issued by the

Sub-Divisicnal Engineér 6T Telecom,Morigaocn, is

annexed herewith and marked as_Annexure-f,

4.4  Thnat the applicant begs to state that the respondents  have

acted arbkitrarily ar d wi ib malafi d intention while ‘terminating

his services. The apalicaﬁt was given assurance that he would be

A ]

accommodated in lime work (Outdoor duty? in the same  depariment,

ieed till date. It dis further

’

= matera

n

b the same has not be

i
ot
i
-

%bed that the Fesphmdmst: has meted with & malafide intentian

i accammmdate-an@ther person under the pressure of th Union . and

the applicant has been mmda scape goat of  the situation. The

.

applicant made several oral prayers and when his prayers were

N

rejected has made a representaticon on 17.16.95 making & prayer

far  reinstatement®in service but the same has been denied. The

dﬁwﬂﬁ7

respondents have never chosen to reply the same. Being aggrieved

by the arbifrary and illegal action of the Fespondents the appli-

cant  made . one morve Ve?¥@5‘t?itinﬂ dated 1.11.38 but the same
zlso had fallen to the deaf saws of the Fespondents.

Copies of the said representaticon dated 17.18.93

cand 1.11.9% are annexed herewith and marked as.

- NNEXURE B % ANNEXURE © respectively.

br

: o . . .‘ - . . .b ’
4.8 That purﬁgant to the services rendervred by the applicant  on

muster rioll and casual basis for the saild period i,e;, w,e,f, 1789
i
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- " . . R
o 1993 (Till ﬁﬂ@ d&te of termination; the applicant in  the

natural Ccourse % cted thdt his services would be reg gqularised by

‘{ .
h dus course. It was also the expectation of the

i

vaauld he conferved with temparary status with
all nwnqwquenfza benefits in as much as he conforms to the

<
)

requiremsnts Gf conferment of temporary status with all  conse-

.

i
Hij]
6]
ot
1
1
1B
0

uential b@hefitg=‘Cwn5L wently hi ought not to have

'

been  terminated. It will be pertinent to mention here that the

casual employees who had entered the services of the Wespondents

witlh that of the applicant and even after his such entry he

(T

i

¥

been reguliarised or cumferveé,ﬁemporary status under the

relevant scheme pursuant to'a decision of the Apex Court and they
are  all enjoying the benefits of ths said Apew Court’s decision

per  the scheme prepared by the FﬂapﬂldﬁﬂtS: However; the

applicant has'mgither'EEEH favoured with regularisation of  his

s@rvices nor has been :aqf@r,_J with temporary sta‘uﬁg rather his
sgrvice has beeniﬁsrmlnated in the year 199%% and in spite of his

M

repaated represeqﬁ ations he has . not been favoured with any reply

and  thus he haaﬁgut no other alternative remedy  thap to .come

under the prmtecﬂive hanmds of this Hon'ble Tribunal for redressal
¥ .

s

-

of his grievances, by way of filing D.8. No 40 of 1936,

li cant .states that he was made numgrous repre-
upon the authorities Tor his r&a*mtatwmert and-

1
I

conferment o Y ry status and benefit thereof as have ac-

1
<
m
i
i
X
I
i

, A
crued to the app%g aht'pursuaﬁt ol iomn of the Apex Court
0 ] '

and  the scheme grepared by the Respondents, but till now he has
. & ‘ ¥

) 0 Co - B
nat been favmur@ﬁ;with o zeply as stated. above. It will be perti-
. . 6‘ . .
Y. i ) . ) ., .
nent to mention hﬁre that some of the casual employees like that
L A

the applicant naﬁ filed Writ FPetition (0) No. ;A88f % {Ram Gopal

2 Ors Vs, Unlnﬂ @f Iindia % Qrﬁnﬁ befdre the Apex Court urging for
T ! '
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egularisation of their services. Along with the said Writ Feti-

H
1

tion  some other Writ Petitions had alse beepn filed by similarly

employess of the Départment of Telecommuni-

cation. The Hon'ble Supreme Tourt in the light of the decision
randerad . in daily rated casual laboursrs Vs, U.0.1. & Ors.

reported in (1988 L 80C 123 concerning the casual empldyees of

the Department of Fosts; passed judgement in conformity and  in

ant. Under the said jugement,- the.

i

respondents were, directed to prepare a scheme on & raticnal basis

for  abéorbing as far as practicable the casual labaourers |, in—
cluding the petitioners there whoo have continuously worked for

‘ ‘ o . . s ’ . Co
stated by the applicant that his case is squarely covered ufder
i , , ' : . . )

more than one year in the Telecom Department. . The Apex Court also

dirvected for doing the-needful within six months from the date of

Judasmnent.
A copy of the judgement dated 17.4.91  passed . by

the Apex Court is ahnexed herewith and marked as

i

Annexura-D.
5 TR . . ' '
4.7 That pursuant to the aforesaid judgement,; the Department  has
: i . K ——————
: L . - 3 e -
prepared a scheme called Lasual labourer "(Grant of  Temporary
NI T T ——— NS :
status and regularisation) Scheme dated 7.11.8

. It is  further

[$]

4
o

the said =scheme

fout

rand hé is entitled to conferment  of . temporary

other  casual

status. with all consequential benefits like that o
. T
employees. HoyeviEr, the applicant has not even been replied to
Il . . o
i : A : ,
s representation and his services has been illegally terminated
Tl . : . :

i
il

too accommodate gthers and « uently he is out of employment.

§ H

popy of the Scheme 1289 is annexed herewith? as

4.8 That althtugh the case of the applicant has not been oonsld-

ered and his services have been illegally terminated in 1995,
| |
i
A l( |
|
| ’ -
i




Bt ol

* .
.
.....E,...‘
S .
ons who wersa hppuxntea along Wwith the applicant or even after

him have Dbeen g'anﬁﬁd tempﬁrary status. For instancé in the

>~

sffice &f the Telecom Distri v Engineer, Bongaigaon, Assam almost
71 rasual employeses like that of the applicant have been con-

ferved temporary status vide letter No. FL7S/ET/GM/PE-11/594-35/87

i

H,l

o

hed 4.1.59%.  Fursuant to the said order dated 4.1.35  the em%
mloyess afe‘caﬁqznunuz}} warking wlnh the benefits of %empﬁréry
;taffﬁ with cqnséquential beﬁ@fiﬁﬁ,‘Qh9reaé-the appiicant wﬁm is
alss  simi 1mr1/ Sluuﬂtcﬁ with the &Bmve stated employees has not

sven - allowed o continue in his

l,ll
B

rvice, and his services have

heen  terminated without any notice and reasons. Thus the appli-

W

et
.

cant  has been illega 11 depy =f the  -same benefits in  viocla-—
* -

Y

tion of bh” apey Luurt’s Judoe fﬁEﬁi“aﬁ "well as the scheme pre-

ion of the Respondents in térmi-

sared by the Fespondents. The
mating  in eservices of the applicant has resulted in hostile

-rimination and the same is founded on male fide and viol ative

izle 14 ang 16 of the Censtitutien of India.

ted

A
bk
I:j:!
o]

is  annexed

-+
o

E’:

A copy of the said letter da
aa.AmNExUEagEa

4.9 That the mppllrani states %hat in view of the aforesaid

s FEEm

l.l’

i
1

gf'l?B? ﬁ: ;an‘claim Mis "equl wrisatinn in the services
and temporary status aé‘almatt@r of right and he has got a riéht
o e :mnﬁideréé for such régularisétimn under the scheme which
Was fcvmuiated pursuant to the decisimd of the Apex Eou;t. But

3 L.,

the respondents not to ‘mpeak of consideration of his caze have
N\ . .o

heen replied to his representations mentioned above.. Be 1t

stated hers that apart from the aforesaid rapresentations  the
: ) . N

x:’i

[

applicant has also approached higher authorities and has -ail

e concerned authorities. He hase

8
3
[
1}
o
Pt
)
3
i
B
-y
]
i
[l

aral repres

heen visiting the officers of the respondents but all in  vein.



A1l his  representation have fallen into the deaf ears of  the
respoandents.

G 1 That the appllrant hegs to state that there is  no garthly

yeason  as Lo w}y~he.§hﬂuia not be cansideved for conferment  of

1
)

! . ~ o o . . 3 .
temporary status with all reonsequential benefits in the light  of
the aforesaid sc-heme of 1989 as well as the vardict of the Hon'-
ble Eupr&me Coaurt. IV is also mote warthy to mentian here that

ted with the benefit

k‘i"

other ;snlnrr fu the applicant have been gra
14

ng with the

a's b=

1}
5]

=f the said o scheme ‘and they presently

m
3
N.x
z

L
»

nenefit of t@mpnrary statu

4,11 That the applicant begs o state that the termination of his

mevvice without any written ovder is vicmlative of relevant provi-

simms  =f  law and also violative of the principles of  natural

Lstice. It is also vislative of dicta laid.down by the -fApex

Ceurt and the scheme prepared by the respondents in pursuance of

the said ﬁpex Lourt’% judgemant. Thus. undeyr o ;i“uumztan:er his

BEYVICRS rould have been terminated by the respondents and appro-

~

ate dirvecti xn ¥ om gheiHrrfm;e Trlbunal ig called for rein-

. "rﬂ
m

.

statement with all téngequenfial behefits'under‘thé' guheme, by
sething aaide<the‘o?aliordar o f termin&tier
4.12 That the-éppliﬁan%,after termination of his service wés ali
along agsurea verbally by the reapaﬁdents whenaver he viéited the
mffiﬁer: thaﬁinaadful‘@mulﬁ be done in the matter and it was &
mattar of tims QAZQ befors the applicant cmu}d he reinstated in
EerQice and iﬁanferréd with %h@ benefltsigf the Apex Court’s
deﬁizian"ag_wéil.as tha sc ﬂﬁme ,wrmuiate; by the respondents. The
‘ .
|

o pursuing the matter and as-a last resart he has

of this Hon’ble Tribunal by way

{f

cams  under tHe protective hands
- i .

et

Iy . - . .
of  filing U»Ag N4l of 1996, It was under the assurance of the

andents the appli cant kept on hoping with reascnable expecta~




»

. _. ’ ) K ',."'8"

timn  that his case would alsc be considered along with other

mil

0

pte

B

rly git%ated-emplgyﬁ@ﬁp_but contrary to such  reastnable

services have been tevminated by

~

o
fi-
T
3
L
o
=)
{3
ot
i

aupectation,

mrdents under the pressure and threat of Union pecsple and’

e

e arcommodate ancther in his place. Under  these circumstances
bhe ap

licant having found no other-alternative and efficacicus

£
i

sal of his

i

oy redres

remedy had approached this Hon’ble Tribunal
grievances immediately after his such termination. The applicant

pelongs  to  lower  oirsam of zociety and  his  dependent family

members are livirmyg in a very precaricus predicament due to finan—

~dy

~ial- hardship and because of his aforesaid termination, the
ertire family members have beaen facing tremendous hardship. As
’ *

stated above the applicant having no other aiternativé had . ap-

proached this Honfble Tribunal by way of filing OA No. 24/36. The

said original applisation was disposed of by ordey dated 28.1.9%9

B
i
Ini

with dispmge'mf the representa—

51
&
M
[
<
e
)
]
s
]
o
T
i
-4
i 5
T
o
jH
P
1]
<«
i

a stipulated periocd. The stand of the respondents  in

.
5
b
o
o

Liomm wil
that 0.A. was that the applicant did not want to perform outdoor
dutims and to that effect the applicant filed his rejoinder

and making it clear that he is

el
B
o
i
=3
i
o

contrﬁvertingilﬁhat at
ready to work anywhere under the respondents. The Honfhle Tribun-
al while direacting Ehe ke5§ﬁﬁdeﬁt5 to consider his representation
gave a clear cub dirvection to conside? the case of the applicant
in the light ﬁf his statement in the_%ejminder‘

The‘é;plicant craves leave mf tﬁis Honflhle Tribunal té
raly and refey.the gtétemenialmade in the earlier G,Q,\ N . 24/ 96
and rejoinder at the time of hearing of the case.

A - copy of the ordér dated T8.1.99 passed in 0.A.

NoLTd/96 ie annexed herewith and marked as Annex

‘urej$;3 .
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4,13, That on receipt of the order dated 2871.99 the. res pon—

A

dent  MNo.d igsu j an arder dated 11.4.99 by which applicant has

%bmit *hc docunents regarding his eﬂfaéem;mt' in
i _

v v , , .
the office. .l mn§d1a gly on receipt the order dated 11i.4.9% the

bean asked

applicant Eubmltxgd all the relevant documentis p@vtnxﬂznq to his

Office Feon, thvaugh_hiﬁ,fepvesentation da er ..

HE

i

ervice a

.

Copies of the order daﬁed 11,4.99 and 21.4.% are

-

‘”rp«@} hcvmwxh” and mnrred as ﬁnnm‘ureka and 81 1

, : - L , ‘ \
respectively.

.

1, CThat  after submission o f the aforesaid representation

dated 21.4.99 'thE' espondent  No.d  issued order  vide  Noo G-

&T

fil

%/Muk,,.11~*ﬂﬁﬁ dated 26.5.%3% by which claim of the applicant has

pesr rejectéed on.the ground that hiajappaintmem% Has been  made

during the ban  period. However, the respondents . in  the . said

impugned arder has net controverted the @ppaintment as well as

continuation. of his service under the said Dep@rhmrntu In  the,

order the only centention raised is regarding the period  of
zrgagenent which wa 5 covered by so called ban period.

A copy ~of the order dated 26.5.93 is annexed

§

N

herewith and marked as Annexure—]).

4,15, That the applicant. begs to state that the contention

£

a1l sk

vy

ii
i

d by the respondents ie baseless and without any application

0
iy
e

£

nd. In fact by orde vide No.269-4/93~8TN-I11 dated 22.6.88
han has beer imposed on recruitment and engaQLm@nL of the . casual
Clabourers. However, certain relax atzunr havc heen granted o the//

.‘—‘—_\-_—_———‘_‘__
heads of the Division in regard Lu recruitment and engagement of

Casual Workers: The case of ﬁhe'nppll ani im also covered undey
P_’_____/————\ . N
the aforesaid reL“mauxnn and bérause of such felaxation he was
. ‘ _ .

continuing umdér the veapamﬁenfé for esuch & long time.

AL i6. That.. the applicant begs to st tate that athuuqH he was

. -
' . * .

. ~ammnanlall « - ... . oea s e it e et < ot g - _m— o .




1

{
=
]

i

recruited duringlthe so called ban pericd but the same has been

‘.Q

=3
i
[N
fii
[k
y
o
D]
—
iy
i1
et
,n,._;:‘ —

wing the dus process of selection as well as

;f
giving the ﬁelah$t1'n mentionsed above. It is noteworthy fo men—
A\ r

A3
o
0
2

M iz 11.89 vcame in to force w.w.f.

7.11.8% and the said schems has been profoared duving the so

(__
[i
]
fi
Dl
-
1]
38
i
e 2
TTTIWNETT
in
]
i
3
il
o]

called’ ban periocd , hence just after the issuance of 711,89

sohema  the La,iiFT crder regarding hwn on recruitment automati-

r
1
ot
et
\
or

m
-
At}
3
m
-
[y
foy

i
i and void. It is further stated 'that not  anly
| . . . . :

the 7.11.8% :hﬁme nullified the aforesaid order.an ban on  re-

criiitment but al#ds 7.11.8%9 scheme has been further modified from

time to time and’thé said modification orders have also nullified
e sald ban ordey on recruiftment.. In fact almost all  the re-

cruitments  of cesual labour has been made during the ban - periad
by the competent officers of the respondents and as per the said
ban order none Gf them has besn punished for such action. It is

therefors, the contention raise

the respondents regarding the

g

ban pericd is baseless and the said order dated 26.5.9% is liable

toe be =set aside and guashed.

R That th tate that after issuance of
7.11.89 scheme a @en made by the respon-—

dents by issuing o various ordevs ang the aforesaid schaemne has been
made applicable to.almost-all the casual workers who have com-—

pleted at  least completed one yvear of continuous | service. In

cut  direction for préparation of a scheme for regula ;ﬁatlﬁﬂ .

Erl s
.,

e

rational basis considering of workers who have completed

id
-y
-y

one year  of continuous service without specifying any  cut ¢
: , ‘ . . N L : .

the respondents have acted illegally in specifying

cut of f date 1n,Lhe afnremm$d scheme. Very recently the Govi.of

i
Minis try af Telecommunication have is mUEd an order dated

Tt the Hon'blz Supreme Tourt in its verdict has given a clear

et



A . ' . » .
1.9.99 by which the aforesaid scheme dated 7.11.8% has been made

applicable to the recent recrui

’

1 .
2 capy of the order dated 1.9.99 is annexed here-
| ,

the 'appliaaﬁt bags to state that his case is

- - ' - N ’ N ,—\'—-‘"‘
covered by the mf”«E%ﬁld schemnss  as well as verdict of the Hon' -

R E e - - .
Ble Suprems Lgurt, It wi here

that the claiming of the of casual  workers

tike that of the applicant had approached the HMHon'ble Tribunal

the Hon'ble Tribuhal -after hearing was pleased to dispose of

il
ot}
{3

th

F234

2 said G.Aﬁ by & DM o der aaLed 31.8.93 dirvecting. the

respondents tn consider Rhe1= cases sympathetically. Fursuant o

the aforesaid common order 21.8.9% the res umdunhc ‘haQE
initiated the process for granting Tempnrar“ Status undey ' the
afm}fgaid s heame da%ed 71189 dﬂd'1 ts subs ﬁmu@ﬁu clarification
5 mention above.

‘The applicant leave of this Hon'ble Tribunal to

CYaves
produce the afcoresald order dated 31.8.9% passed .inm the 0.0.
/ ) . - . .

Mo 107798 and Others at the time of the hearing of this case.
4,18, Thaﬁ_ive app 1l*d!t begs tqfﬁtaté that his caéé is Vélso
coveread by_therafpreéaid D T dg}eé 31;8,
Eleg Tribunal 1. other ?onnécﬁed'matter; It~i& further stated that
preﬁenély almﬁwt 1868 fmn@ thousand) posts of ﬁEM (Daily Fated
‘Mazdemor) have been sancticned by the.hiqh@r authnrjtv and it is
alss laa v ned that ;unlur o the npp;iuant has been given ﬁ%ef@rw
EETOE ignﬁriﬁg his casevviﬁlatlmg the Article 14 and 1€ of the
Constitution of India. ‘. - -

4. 19, That the applfcént begs to state that the Hom'hle Apex

in lts varicus verdict has given  emphasis = on reguiar15a~

Tion of casual labourers like that of the applicent more specifi-

Ej paSﬁEd b_‘y’ the l”‘ll:iny""“




-1 e

whiax  have completed morve. that 240 days of  continucus

1t is further stated that the denial of such benefits

pressnt agplicant as per the impugned orvder dated

the prea@m* HDDllﬁmﬁ was recruived during the so  called

TP f ot the

an  period. on ban on recrultment

and afovesaid scheme

ant 13 hle to be set aside  and

e ROUNDS FOR RELIEF WITH LESAL FROVISIONS

the applicant has b@&ﬂ illegally deprived. of the
] ¥ e .

of the Apex- Court's decision anﬁ the scheme formulated

spondents and thus appropriate dl*?utluﬂ he

o

issued  to

.

.2 For - that there :_:QYuEh viclation of the Article 14 of the
Constitution  of India in as much as the applicant has been sin-

gled doubt for differential ftrsatment under similar circums tanc-

.3 For o that the termination of the services of the applicant

waz most illegal as the same is not sustainable in the eye of law

5 W

and  viclative of the decision of Apex Court and alss Scheme  and

issusd by the

clarifications Feg puwdentw;

e, For sushai—-

that the action of the FP“ﬁHﬂdﬁH'ﬁ are noh
e - .

impugned order dated

kalflukklﬂﬂ

sted without proper
. o R
of  recorvds as well as orders and hence same is

liable to be set

ide and quashed.

5.5, Foy. £hat when

the similarly situated and junicors of the

have sen grant@d Pﬁmpurarv %tatas.wndcr the scheme,

v

is o erth;y YLA%QH’ ag

B why the applicant should not be

-

e ol ct MeE Y [y e

dated 7.11.89

T R NV T R O



E
‘

e

reliefs sight fw? in this application.

5,’*1

grant

ed the same benefit as that of his colleagues.

5.6, Far that the respondents cannot apply the scheme . as

well as the daaﬁum 111d down by he Apex Court an pick and chose

hasis and the rﬁapnndmnbs ncwinq done so, same is  vioclative of

£
]
3

stitutisnal provisions and bthe applicant is entitled to the

.7 Far that in any view of fhs matter, the inacticon on the

part of the respondents are not sustainable by this Hon’ble

“HLE. For that when the applicant has complete more than 240

days work continuously in the office of the Respondents for which

. .
e was sguarely covered by the guidelines of the scheme prepaved

pursuant to Apewx Court's  decision, there is no earthly reason as

o why he should not be given temporary status by the Respon-

¥ Jrng

TN .

The applicant prays before t§1J ﬂHﬁ?bLP TVLbU @l o advance

»

more grounds at the time of hearving of the'instant applivation.

ETAILS OF REMEDIES EXHAUSTED

P

Lo
o}

A

The applicant decla 38 g5 that he has no  other aliternative

»
&+

ramedy nuhpf chan,“paruanhinq this Honfbhle Tribunal.

~

et

7. MATTERS NOT PREVIGUSLY F

he  applicant further declares that he had not  previous 1y
H L3
fited any application, writ petition or suil regarding the mater
in respect of which the a plication has been made befors  an
_ Y
o e . . £ b \ : ’ "
b, i it § it L 2 ) IIL ¥ Aot < oY it i Sl o o it
Lher ‘"uft of law, or eny hey authority and/ory other Bench  of
the Tribunal and/or any such application, writ pehitian oy suil

-5 pending befdre any of them. 3 , . : ’

5. RELIEFS SOUGHT FOR_; S ”

LED OF TCSNDING REFORE  ANY  OTHER |

et
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Under the facts and'circumstanCEQ stated above, the appli-

itied, rvecords e

53 .

cant  prays that the instant application be ad

t

iy ralses

)
i}
e
et
i
rL
b ¥
i
ot
sl
3
o,
‘—
L)
3
X
j
B33
¢
ot
o
jin}
Ll

th

@ parties Caus

ii
Tl
£

-

i
HH

that  may be shown and on perusal of the recmvds, se plzased  to

2w the applica<ion by granting the fulluwl ng reliefs 3

woset aside and QUaah the order d&tad 2&, b.u and® direct
the respondents t@ allow all the benefits as  admissible under
the relevant q“ﬁémf aa.has be mg granted to dthers.

S=2 Too divect the respondents Lo r;gulérige thé service of the
applicant with retrﬂsﬁective 2f fect anﬁ/mr aiternatively t

wonfer  the benefite

L’?

ﬁo which he is entitled under ifhe Apax
Courtts dec ision as wéll as ths Scheme formulated by the Respon-
gt

Bn:fv To set aside and Quaﬁh the cral order of termination.
Gat Donts of the ﬁppiiiatimmn

€.5  Any other relier oy reli&fs.ts which the applicant is enti—_
tled under law and equitye

E| iNTERIM ORDER PHAYEL FoR

The applicant prays vor An interim ovder fram this Honfbhle |
tribunal directing the Fespondents to allow the . applicant to

Lontinus in SEVVICe ag baf&ram

\.

i@ The dppilumt;“n has been rllmm through advocate.

tl. PAETICWL QES OF_THE IFG

0G 4Tty

i. T.F. O N, :
IT. Date : | 4] 2000 .
III. Fayable at H Guwahati

in
i

GF ENCLOSURES

. : \
ated in the Index.

T
i
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I - 21 - .
s sonoof Mila Hanta Das, aged about 27

st

-
frl
s
o

+
4

yEars, resident.of village Aragacn, F.0. & F.S5. Marigaon in . the

<

district of Marigaon, applicant in the instant application; do

n

hereby verify the statements made in paradraphs 'L to 4 and & to

L]

12 ars  true Lo my knowledge and those made in paragraph 5 are

true  to my legal advice: and I have nob suppressed any material

133

facts. . .

And I sign this verif;v:ati’x;:n on this *x:l“}-;-* 3)’)-day o f .::,:ﬁ.*‘;

200,

Signature

G

SR WS

' | : B (AN ‘§ﬁ53;
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Office of théqg;.

QEYtifi@d that Shr:

of Vill.

DOT-51 ;

Exchang?
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v

. ﬁ?agaéﬁ, has

) from

Department of Telecahmu

Fon 8

Anil bas,

been working as

—
. |I"

Attested

Sdf[ -

Seal illegible.

-

s
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Sd/-
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nicaticn

S/o Bri ni
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August, 94 till date.

Bub Divisional Engineer,

Marigaon (Assam)

cffice peon at Marigaon -
203,95
//

.~
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‘ | | ‘ - 3 ARNE XURE~E

’

The O0ffice In Char

pind
[

Telecommunication . ’ -

Mo i G .

ke
143
Lil

. . o :  Dtd. 17.10.°

Sub ¢ MY TE M NATLGN FEOM THE PQST aF OFFICE FL?N,
- ’ s
Hirv, .
3 With  due respect I beg to state that, I am the wffice

peon. who was worked from August; 19934 to October, 1?%3 in  your
office,

Sir, ysu know that I am ywur puur emp;uyﬂ& Wi has, got
no land, lanD for favmi ng and unemployved ymuth_ nndﬂ' schedule
caste (Heothd) residing neavby your office, Marigaon areas. Lo

. * ) . ; . . . 1, 8 j
ing “at my financial pu«l ign, that tire, Fespected HMr.Hoy has

mppulﬂ“@d me ag a office pecn and allowed me to work  continuous—

N

lyv. Along with this perisd T have also worked  under v from
28.9.95 - v 4.12.95 ,'Hnt1nLuL sly . On 4018, Er with a malafide

intentiaon  and  fraudulently one Sri Dulal Nath of Raibari Sacn

. - €
appointad  in my place assuring

10
4]}
il

"ty allot me liﬁe work with the

slea that Uhion people might agitate the matter. Me along with my

mother made several prayers with tears but till date unhumanly I

have nat given tﬁe jab. Sirg at leas

L"I

t, as a last rescrt I have

-
given this written app?lxatLun praying that I may be appointed as
. ‘ :
an office peon within 1@ days. :

Gtherwgﬁe I"will have fo app.mafh hefore law.

| - -
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oy necessary actian
avourable considerations-
§ \

Fngineger, Telecom Deptt.

Nowgaon,; ASSam.

e Labour O0fficer,

Telscom Morvigaon.

-

o
fi

irate regerding my work issued by

o

anclosed herewith.

18-
Sincerely yours.

Sd/—- Anil Das

5/c Sri Nila Kanta Das
Villy Aragaon o
F.0. Marigaon.

Mauémf Mor igaon
Dist.Morigaon (Assam?

F.5. Moarigaon.
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ANNE XUIRE -,

TH V -

CTHE OFFICE IN CHARGE

MORIGAON TELECOM s AS5AM . DTD.1.11.95,

Feaf ' AFFLICATION DTD.7.12.95 WITH REGARDS TO HY

TERMINATION AND NON FEFLYING TO THE SAME.

T

fte

Iy

to state

03

With due respect and profound submission I he

I3

-

that have made an appeal to your Goodself for replacing of  my

service by one SBri Dulal Nath as office pecn, whersas I have

%

served at your Boodsel f4s office from August 1994 ko Oct.lwes, .

-

Sir, after 15 days from the date of my- filing this
aforesaid application I could net get any result from you and

LG aggrieved I have given application for hecessary making

nat is my humble submission before your Goodsel f,

. ' Sincerely yours
S5d/~ Anil Das,
Vill Aragzaon, F.0. Morigazn

F.g. Mmrigaon,‘Di$t~Mﬂrigamn,Assam.

This ig far your favaurable mtonsideration and NECessary

.

C@py to § REespected Engines

HH
"

Py

Nowgaon, - Assam.
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ANNEXURE-D

Abesorpticn of Casual Labours .
Supreme Court dirvective Depariment of Teslecom take back all
2

Casual Masdoors who have Loon - disengaged after 280.3.85570

In the Bupreme Court of India
Civil Original Jurid bﬁleiDﬂu

s

Fam Gopal % ars. . Fetiticners.
VY SUS-

Bnion of Indig'g ors teesew éaspmndentﬁu

Writ Petition Nos 12 1u; 1748 of 1986 176 , 177 and 1748 ot 1988,

SYS BEC. 850, cereece.s Fetitioners.

Jant Singh %

—VEY SUE

Union of India % ors. cxxessnssFEespondents.

v We have heard counsel for the petiticners. Though a
counter affidayvit has been fslex no one turns.oup for the U n oof
India evéen when we have waited for more then 18 minutes  for
appearance of counsel for Lhr Union of India . '

The ptincigal allegation in these petitions under Art

32 of the Constitybion on behalf of the petiticners is that Lhey
a war%imq under the Telecom Department of the Union of India as

iy 0E

gbu irers. and ocne of them was in emplayment for more  then
hile +the aothers have szrved foe two or  three

n
5]
-3
]

yeavs.lnstead o f .egu1aaluunq them in employment their services
have been terminated on 32 th September 1388. It is contended
the principle of the decision of this Court in Daily Rated
Labour Ye. Union of India & ors. 1988 (1) Saction (1222

squarely applies to the petitioner though that was rendered  in

case of Casual Employees of Fosts and Telegraphs Department. It
is  also contended by the counsel that the decision rendersd in
that case also relates to the Telecom Department as earlicr Foste
and Telegraphs. Department was covering both sections and  now

lecom has be‘nmw a separate depeariment. We find from paragraph

=7 the reporvited decizsicn thatl communication issued fto General
Managers Telecom have been refesrvred to which support the stand of
he paetitioneys. . o .

- By the said Judgment this Court said @



)

S
»*
-

~Eif

v W= divect the respondents to prepare a scheme on  a
raticonal basis for absorbing as far possible the casual labourers
who have been continuously working for more than one year in  the
posts and Telegraphs Department’.

We find the tmnu h in paragraph 3 of the writ petiticn;
it has been asserted by the petitioners thm% they have been
working  more than one year, the counter affidavit does not | dis-

igtinction cam be drawn

pute that petiticn. Mo dis betwesn the
setitione a3 & class of employees and those who were before
de

,“
T

T
s

1
is :nurt in the reporited

ot

cision. On principles , therefore
= the peti-

1

i

:1‘

he benefits of the decision must be taken to apply t
ioners. We accordingly direct that the regpondents sha
i

.
ti

A
have

] prepare
-socheme on & ratidnal basis absorbing as far ag  prac ical - who

continueously vorked for more than one 'year in the Telecoom
and'this should be done within six  manths from now. After

i soheme is fﬁrmulat@d o a‘rational baéis, the claim of  the
petitioners if terms of the scheme shouldibe worked out. The writ
petitions are alse disposed of accordingly. There will be  no
crder  as to costs on accuunt of the facts that the respondents

counsel  has  not chosen to appear and contact at  the time  of

hearing though they have a counter affidavit.

S/~ C 84/~

t Eanganath Mishvald J.  Euldesp Singhd J. -
New Delhi '
April 17, 3@

%
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AMNEXURE~E

CIRCULAR NO. .
GGVERNMEN* OF INDIA :
FAPTfERT 3 TELECOMMUNTCATIONS

i .

STN SECTION

No. Z269-18/89-STN - ~ | New Delhi 7.11.89

,.::;;:!
The Chisf Generel Menagers, Telecom Cirvecles
Ll bt N . .
M. T.HLI New Delhl/ﬂwmkﬂv; Matro Dist. Madras/
, Caloutta.
Heads of all"ﬂther Adminz trative Units
Subject @ Casual Labourers (Grant of TEmpﬁrﬁry Status and

Ppuu{aVL ationy Schems. -

Subs&queat'tw the issue of insivruction regarding regu-
n of casual labourers vide this office  letter Nol.Z89-
dated 18.11.88 a scheme for conferving temporary status
labourers who are currently employed and have rendered
whots servvice of at least ong year has | been approved by
scom Commission. Details of the scheme are furflnﬁmﬂ in
MERLY e . ' - )

e Immediat: action may kindly be taken to confer tempo-

rary status on all eli rtale casual labourers in accordance  with
tho . '

above schems .,

2. . - In this zonnection’, yolr kind attention is invited to
Mo, 278-6/84~8TN dated 38.5.85 wherein instructions were
stop fresh recruitment ﬁnd.umplnyment of casual labour—
any type of work in Telecom  LiTClB8/ DIty ines. Lasual
i could be engaged after HEHJ.uq in projects and Electvi-
fication circles mriy for specific warks and on x-mglﬂFLn of the
wovl the casual labourers so engaged were rvaguired  to be re-
sched. These- nstruziikrt were reiterated in ,.S fetters
N, Z78~6/84~8TN  dated 22.4.87 and 22.35.87 from  member (pors.and
secretary of the "alemmm_DPﬁAItm@nt} reéspectively. Acdording  to
' sued vide this office letter

=

instructions subseguently is
Mol 270-6/84~8TN dated Z22.6.88" fr@%h specific pericds in Frajects
and Electrification ‘]r*mﬁa also should not be resorted to. :

In view of the abmvw instructions normally no —asual
e engagedtafter 20.3.8% would be available for considera-

being any case of casual labourers engaged after 3S0.3.85

ring consideration for conferment of temporary status. Such
should be referred to the Telecom Commission with relevant
and particulars regarding the action taken against the
: under whose authorisaticon/approval the irregular  engage-
ment/ron “@tr@nthmgn was resorited to. ' '

3.3 N tamual Labourer who has been vecruited after 260.3.85
granted: temparary 5bmbU5 without ap@r1f1: approval from

® .

N

for canferring temporary status. In the wnlikely event of \



| e | o a3
= ) The soheme 1inali§ed in the Annexure has the conour-

noe  of  Member (Finance) of the Telecom Commission vide No
Fr78/98 dn*Ld 27.9.89. ' ‘

n

rence
oty

3 © Necessary instructions for expeditious implementation
of  the stheme may kindly be issued and payment fur Y

arre
wages vrelating o the pericd from 1.18.89 arvanged before
"‘.'.\'i_
wd

arg.  of
12,89, i
b

ASSISTANT DIRECTOR GENERAL (STND.
Copy toe . ' _ “
F.8. to MDE (D).
F.G. to Chairman Commission.

Member (51 /‘Advi4er CHRED . G (IR for i ¥m
MIG/SEA/TE -I11/1PS/Admn. I/0SE/FPAT/GBFEB~-1/8F Secs.

41l réaagnised.Uniahsfﬁsaeci‘t-wﬂa/deerat;nnJ.

; o ABSIETANT DIRECTOR GENMERAL (BTHD.

v



24—
, . . ANNE XURE-F
= : GOVERNMENT OF INDIA |
OFFICE OF THE TELECOM DISTRICT ENGINEERS,BONGAIGAON-783E3

Mo, E-75/FT & OM/Ft-11/94-35/87 Dated at Bongaigaon,the B4 .01 .95,
ay ’
i . .
In conbinuation to-this office letter of even Mo, d*d
24 ,-12.94  and. in  purswuance of orders ::nta*ned vide DOT/NDY
letter Nz 269-3/323-8TN-11  dated 17.1Z.%3 communicated v1de
CEMT/GRs letter No.Rectt—3/10/FP¢-111 dated 4.1.94, the fallowing

casual  Mazdoors of this Telecom Distt. who were engaged by the
CTircle during thp pericd from 31.32.88 to 22.6.88 and whi wWere....
Civcle during the pericod from 31.3.85 to 2.E.88R  and who  are
still  continuing  for such works in the circle where they were
initi ‘ilj engaged and who are not absent for the last more  than
365 days counting from the date of issue of DOT's above arder are
brought  wnder thw scheme of TEMPOREARY. STATUS with sffect from
17.12.13533

“

The. names of casual Mazdoors conferved Temporary Status
arge mentioned below i-

1

ce I

[
gm:

S1.No.Name of C/Mazdoors Community Date of entry Offi
. a ;

’ ag L/ Mazdodr which working
et e e e e et e e e e et e e e o s e e e e s e o e e o o e
i Sri Rohit AL: S L @1.e2.87 SDOT/BON
. Sri Tirat Ch.Brahma ST fi.06.86 B L
3. Sri Famesh Halita ao @1.081.87 - e
% Sri Dilip HEr.Mahato OC gi.81.8¢ -~ gl
. Md. Abdul Eayam oc @l.08.87 - -
E. Sri Badal 8il Sarma 0O @L.88.87 ~ i
7. Sri Satrughana Frm_ad '

Simgh . e A1.86.87  ~do-

8. Md.Abdul Bar §5 i g1.0%.88 o e lnl
. Sri K.Barman - - oo ?21.05.88 - —doe
1@, Svi Donen HasumatarySC 21.61.88 pealn Ba
11. Bri fSour Gopal sarkarbo @m1.31.87 . oo
iZ2. Bri Bankar mallik s @1.06.87 - -
12.  8ri Ram Narssh ThakurOo @1.11.84 . SDOT/NEE
id4., Sri Fhukan lhrBHrn a7 @8 1@.84 = gl
1%, 8ri Sadhan Ch.Das = OO : P5.88 SDOT /BN
16, Svri Gobinda Faul oo i 931 G1.88 SDOT/AHES
17. EBri Madan Basfore = B ?21.05.85° SpOT/NER
182, Sri . Lubash Barman Qo 21.81.86 -BDOT /BN
1%. Sri Omkar Bhowmik ao 21.81.88 —dim—
=2 Sri Jogen Ch.Deka oo B S e = 5 ‘ - iz

Sri Sarbeswar Rajbonshi OO 2i.21.88 SDOT/NER .

Sd/ -~
Telecom District Engineer,
Bongaigaon.
. - . e . . :
Copy forwarded forg information and necessary action fto s
. Spare. Sk . .
' . o Sd/-
; - Telecom District Engineer,
. . Bongaigaon.
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Annesure—

.

IN THE CENTRAL ADMINI”TPQTIVE'TEIBUNQ
‘ ' GUWAHATI  BENCH

Original Appligstion Noo. ..
Date of Order ye..wven.ne. of January,1989.. : ) ’

Honfble Mr.oJustice D.N.Baruah, Vice Chairman.
Honble Shri Gul. Sanglyine, Administrative Member.

b et
D
T3
Pt ot

anta Das

and F.0. Marigaon

age- Marigacn.
Marigaon. |

<MW
g
o
e

C e
Ll 08

o
P
if
ot bt
a

z

J

Applicant.
By Advocate Mvﬁgeﬁ;ﬁh&rma:and-MrnS,Sarma.

—versuig-

e

. The Uniocn of India,
rapresented by Becreltary to the :
Government of India, Ministry of Telecommunicabtion.
Maw Delhi. ‘ ‘

& The Chief, Ganeral Manager,
Ass

ssam Telecom Civole,
lubari, Guwahati-7

o The Telecom Districk Engineer

PDepartment of Tm}ecmmmlninat~un Nqua dale
ASSAM. :

4, Sub Divisional Engineer
BT Telsoom, Marigaod,
Assam ‘ '
Fespondents.

By Advocate Mr.A.Dsb Roy, Sr.0.0E.5.0.
¥ = J

r

EARUAH J. (V. 0,0,

This appli ication has been filed by the dﬁpli dnt chal-

lenging  the oral ordeor of LMfmlnatlun and also refus =¥ the
authority fo allow-the applicant to discharge his duty as casual
worker. The fait ,arL H :

*hm applicant was engaged Casual Mazdoor in the office
=Divieional Engineer, Telecom; Marigacon in the month of
.4n He continued fo work as such far more than a YEaT
o October, 1995, Then suddenly, the authority namely
Sub Divisional Engineer, GT, Telecom, Marigaon, Assam,
verbally fterminated his casual “ngag&mmﬂc,,wiLh effect from
C4.18.95. The applicant was not allowed thereafter o work  as
asual  Mazdoor. The applicant being aggrieved submitted Annex-

g B oand repregsentations dated 17.10.95 and 1.11.95 before

4

ifin}
ot

1

w
,..:

Ure

i

I -
N

b



~ 2

the 4th respordent. As nothing was done the applicant  has " ap—
proached this Tribunal by filing LhG pEreqent application.

. In due course respondents have ﬁrt“?eﬁ AppD ran-c arid
filed written sta tement. the short case of the" app11nanv is  that
his‘;engagemJntL as . casual mazdoor in the said department was
unreasciably -tetminated. this averment has not been  admitted Dy
the Yéﬁp@nu:ﬂt.n In para & of the wristen statement in reply  to
para 4.4 of the Original- dbpl cation the respondents have denied
all the claims of the applicant made in the said paragraph. It . is
I -

denied that the

the respondents are  arbitrary

and acted malafide in %e the casual engagemsnt. It has
besen averred tlhat the ap i refuse d to work in oubtdoor duties
;rlmphnne 13ﬂé 1 s refused to'go an transfer  te other

1 whan he was ashked to do This led to
engwgenwn+ as casual mazg From - the

m@n% made. in the written statement it is that the

ilur

€

of the applicant w ok
it was bhesrcause of hi
by the au%harityu‘T:
Fejoinder tas aleo been
ent made by the raapamdpn
¢ that he 5till ready
he applicant have not yvet
rutt for the Tribunal to dec
cfacts. Most unfortunatel

befar@‘%ha.Tribungi, In thes
evpedisnt 1f the ﬂat+CY is pro
”Deﬁimlly responde M b
Therefore we d 14pn 5 6 0 of

espondent to dispo
applicant may also
of his il%ims wi%hiw

order. LY
”“(FU ﬁlhng wzsh r@pr
?h&‘@mfﬁa-_‘ If no fresh regrmmmnf
*hﬁ dai@'nf TEuFlp"Gf
“-hr:: jth} Y‘ELH*
stand ke by the ag
r5“4y'bn sgrve anywhere and wi
applicant is s$ill caggrigved,
avthority ¢ -

l»v.

\:\
fi
ts.
l

is

§iH
&
t

hic éa&'

L«
o
"

&=
ile
-

U“

=
. f
atls Eﬁ

LT 21 ot her

!..
i f_".

vt

*iupu~

the directions ma

i
= Ot

FT

oons 1ﬁwr1na a

Yy

led by the applicant

Lo g aﬁywhmre.
peen disp

Cigthe.

ot {

te%$inated due to  paucity

e to comply with the dirvection
however disputed by the appli-
denying the
in the rejoinder applicant has
The representations
posed of THEVFfﬁre it is
ide he matter in view f the
y recards  have not  bes o
e circumstances we feel will
perly axam d by cthe respon-
efare whom representations were
this application with direction
f the Trepresentations Calready
‘A frmaf,repYCSEN,atlan giving
ys_frnm the date of receipt of
filed that mhazz alsa b
@S@ﬁLatiﬂﬁ Wit twix  manths
ation is filed th 2 two months
ordeyr while disposing of  the

shall take in to cons ideration

his rejoinder that he
If the '

the trarnsfer.
appropriate

o
Fae
2

'v
-~

t

ine

]

Y

& [

ped

)

ly

p;rua| the

de above, the application

nd o the

ircumstances of CASE

B/~ VICE-CHATEMAN
Sd/~ MEMBEE (A1

is -
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/ Annaxure-

) : . Dept.of Telecom
W . 0/ th DE (&R Movigaon

WM
Gl oot

Mz . G5/ MEN/ 99-20B0 /7 2, Dated 11.4.9%.

3

TD, - .o !
' ‘8ri . Anil Das
570 8ri Nila Hanta Das
F.. Morigaon,
Dist : Marigasn. .
Sub: Honble CAT's arder on the case No.0A~Z4/1936,

With reference to the subject cited above it is to be
intimated you that no official records are found vegarding  your

sngagement in this office.

So,  youw  are instructed to submit  rvecords  and  other
particulars in support of your demand if any, o enable
send the same to the highsr atthority.

Lo/ ..

Sub Divisional Engineer(Group?
. : o - Morigaon
Fri B i“?B.—"? E‘ n

e &

SDE

HEDD

.
070 the TDM, Nagaon for information.



0 ANNEXURESI N
o (Translated’copy)
. To. . | ;V R A
e "The Hon'ble sub Divisional Englneer(cr). :

QL Telecon Deptt,,Morigaon (Assam)

Dated 21 04 990 ': : _-

s -

\Sub7£';‘éubﬁieeion of“workgcertificate;;

Ry
.

.-/.>,~. . '4.{'

sie, e ,
‘L f With due reSpect I beg to state that v1de ‘'your
- office letter No."c-s/MGN|9—2000/2 atd. 114 1999. I

-have been asked to suhmit certiflcate showing my work.-

“ﬂ Sir, in reference to the above. I am submitting
a: true copy of certlficate showing my service as office
.peon under the Telecommunlcation Department w.e.f. August
a1994 to 20 9 1995 for your klnd con51deratlon and necessary
factlon thereof.'. e

This is mxx my humble prayer before your honour.

Thanking you.ﬁ

~A&%’{;‘¥ourSg£aith£ully.

Y, o " SRI ANIL DAS
‘Received.. = - . 's/o.sri Nila Kanta Das,
sa/- . ' - Vill-Morigaon (Aragaon)
‘ : . P.S.Morigaon, - ’
- SDE(Grp) . - . ‘Dist. Morigaon (Assam)
MORIGAON . o L a ' . .

- Pin 782107.,
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Annexure— Y

HOVT.

OF IN ‘?ﬁ

DEFARTMENT OF TELECOMML NlléTTDNQ

ey
o,

»
Office of the mub ﬁxv“ icnal Engineer, GP, Morigaon
N . S/MbN/7/J —~ZBRD Dated at Movigaon, tne Z&th May/3
£ a ¥ Y
-
Tr:x )

Sri Anil Das

8/0 Bri Nila Kanta Das

F.0. Morigaon, .

Dist 1 Morigaon.

Subz: Yeur application dated 21.4.9% and as per Hon'ble
iQT s order on g QogDﬁ*'o/jG.
u—“'—'-—_"

Feferznce to  your applic &tlwn it is ogpen. that you
were  illegally zngaged after the DOTs ban neﬁ order In vegards  to
sngagem X o iieckrcy aned therefore, your laim for rein-
state t as Ty.casual mezdoor is net covered by DOT’s  casual
labourers (Grant of Ty.S5tatus nhd Fegularisation @ Scheme 1983,

N T o— o % f
-

Hencey your appl
hereby Sisposed.

Lopy toose

favour of

The T legcom District Engineer,
his kind informa

&
'

ication in pUrsuance o

ub Divisional En
‘ LiER
Morigaon.

L

Morigaon fo

tiomn.

sSd/~—
Sub Divis
SETS

Mori gaon.

it

iona

Engineer

above mentioned

"



’.?TO :

No.269~13/99—STN—II

_ Government.of India
Department of Telecommunications‘

‘ Sanchar Bhawar : - . e

, STN-I1 Sectiof, f L

e . gt

E; ; ' - New Dé}ni

B

"Dated”(

4 —

All.Chief'General Managers Telecom.
A1l Chief General Mensgers Telephones District,
A11 Heads of other Administrative offices, : o
A1l the IFAd. 1n TelecOnt. Circles/Districts and 7
othdr Adm;nistrative Units. , e

3 .

Subject: Regularisation/grant'of temporar

y status tOVCasual'f“*

N et ' . .
Sirp | : ".> ' ,' ' . . ) | . ‘
L I an directed to refer to letter NoagGQEﬂng; NzL1 \
dated 1292599(ciroulated with letter No°2§2?1§7§9~STN-11 dated -

122,93 on ihe. subject mentioned aboveo
[ . ' .. (I

i g the dbove peferred letler:
Qpprova £t
Cnoual Laborrgrs €
tlon of Casual L@ ourars W

TR cewpy gLy = a

(V]
ese dehision.',lt ig therefore cLarifiuJ theat in case 9

: of these c ~
f‘ grant of ‘temporary gtatus o the Casual Lobow:ek8s the order'dated
iy A2,2:39 will be € 2o clal-ieBed “the-date of 1gsue of this crder
| and dn case of regularisationrﬁo the tanporaxy aiatus Mazdoorﬁi
| iﬂigiblevas on 3% «3.97 this order will he effected weedle 14,97
. - A - fa oy T . ‘:\ V - . . . .
‘ _».1,_‘ . Yours fé\.}fl}hfll).ly,' K
| | (HARDAS s -
. ASSISTANY DIRECTIOR GENERAL(STN) o
R }.;;;recuguxseu Un}ggs/Federations;ﬁéeociations.'
'l ' s LNt v —2_&,4‘_'.-\ ' '
.4 Y | '_: -"' ‘
: " ; . ot _ ' ".',.'-‘:\" PRIRAR \ . AR
! C anbEEHRTEA ARy B0
-1’ ", . .

o 316397 i Some AoubLs have -been raleed re"ardiug‘dakq of effect

L d -
e
O

1 on the two jtemss one 18 %rqut of tewpar a
1ipible 88 on 1.8498 an? enovher on reﬁular se~
atus a ’
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL
o oo et
GUWAHATI BENCH :3: GUWAHATI.

Oeie Noo 161 OF 2000 ,

Shri Anil Das
_vs..

Union of India and others.
- And -

In the matter of ¢

Show cauée reply submitted by the

Respondents

1 " That with regard to the statement max@exim the
respondents beg to state that the Hon'ble CAT/Guwahati
judgement/ordered dated 28.01.99 passed in O« No. 29/96

..._\J

was implemented as directed. N

.
2. " That with regard to the statement made in the
paralitie respondents beg to deny all the claims of the
applicant categofically and submit that it may happen that
the applicant worked as daily bas:%s mazdoor being local}y !
engaged by the local office of Marigaon Sub=Division on
purely temporary basis. But such engagement of the appli-
cent has no reference in TDM/Offices Nagaon, the Head
Office of the Telecom District where such nomenclature

is for scrutiny and for settlement in accordance with the

directives of the higher authority from time to time.



-2-
The respondents submit that the name of applicant

neither recorded as casual labour worked during the period

' as stated by the applicant even in the office of Marigaon,

the office of his engagement nor forwarded to this office.
No engagement parficulars In respect of the applicant is
reported to be available in the office of his engagement.
The respondent submit that the claim of the applicant for
Permanent absorption in the Telecom Department is with out
valid ground and is deemed the preseribed rules of the
department. Since Department of Telecommmications, the
H of the Telecom Department has not passed its directives
Yo recruit casual labourers worked during the sbecific
period of time when the applicant has placed his claim for
engagement in the job.
Fe That with regard to the statement made in para
hat os siated
4.4 the respondents beg to stated by the applicant the res-
pondents submit—thet—they had never acted arbitrarily and
¥ with malafide intention in terminating the applicant on
the job of casual labourer. mEngagement of casual labour on
regular basis is not within the power of any authority as
there is complete ban on such engagement. Under the said
circumstances the local authority asked the applicant to

discontinue his engagement without proper sanction from

competent authority.

Further, the statement of the applicant that the
respondents acted with malafide intention to accommodate

another person under the pressure of the Union is not accepted



[ I

-3-
by the respondents. The respondents beg to submit the
fact that the respondents is abided by rules to recruit

M‘V\&\W“)\]’-

mazdoors and that should be on se%%g%a%y basis as per the
panel list and respondents cannot act arbitrarily in recru-
itment of such labourers. In the instant case of the _
respondents have done nothing of the violation of the

departmental procedure and recruitment is done as per

directives of the department of Telecommmications.

4, That with regard to the statement made in Para

4.5 the respondents beg to state that the respondents

~do not admit the claim of the applicant that the applicant

ought to be terminated and also that the casual employees
entered the service with the applicant and even after
entry of the applicant have become regularised in the
service.Denying categorically the claims of the applicant,
The respondents submit the conténtion that with full regard
to the order of the Hon'ble Apex Court the Department of
Telecommnications is Passing from time to time directives
with various units regarding the policies of recruitment
of casual labourers under National Scheme . Regarding
termination of the applicant, it is to state that the
applicant was engaged purely on temporary basis without

4 any sanction from higher authority and as the applicant
was considered to the surplus hand for Morigaon office |

his service was no longer redquired.

CONtAesooone ns
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5e - That with regard to the statement made in para

4 .6 the respondents denying the claim of the applicant

for absorption submit that without the month wise engage-
ment particulars in sapport of the continuous service in
the depariment. mﬁe applicant claim for regularisation is

unjustified and without basis. Neither the Morigaqn office
——

T m—————

nor the applicant could produce the record of contlnuous

T

service as claimed by the applicant. Rarther, it is to

add that the applicant had refusedi to work as per suitabi-

lity of the local office of Morigaon and declined to go to

-—————'—"—_—_\—_—_——
-other station as reduired by the local authority since the
h — 7 T Ju |
applicant who was a_ggg:departmental person ‘and whose servi~-

e —

———— e

ce conduct was under supervision and management of local

Jupms e e

Tauthorlty denied the office decorum as such he had willfully
______’_f—l‘

. s = ¢ ——————

dl§EigliE9E!‘ggQQ“QILEEE~EEEEEETfijff?nOt claim protection

e e e v i gy = e——

showed dereliction of duties and in subordination as per
. \_Nﬂﬁ

under the precedence of the Hon'ble Apex Court Judgement
= \

who have not violated the departmental codified rules.

— e
Under the above facts, the respondents believe that the

National Scheme of regularisation of casual labourers in

departmental service is not appllcable to the appllcant.
//—.——'F .

S ———n - — —

6. . That with regard to the statement made in Para
4«7 and 4.8, the respondents admit a part of the statement
that department‘has Prepared a scheme for regularisation
of'casual labourers\and the other part of the statement

of the said paragr,rh has been denied by the respondents.
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The respondents submit that the applicant is not entitled

to be absorbed in the department as per the scheme imple~

-

hented by the respondents. Neither the respondents admit

—— —

that the respondents have done any illegalities by termina-

ting the applicant reason of which is clarified in the fove-
going paragraph of the written statement. It is also not
admitted by the respondents that the casual labourers enter-
ed into the depariment along with the applicant have become
regularised in the depariment as stated by the applicant.
The respondents beé to submit the fact that the Annexure
'dated 08-01-95 of the applicent reveals that the panel list
of the casual labourers has'prepared for regularisation is
properlyrmade and no case of supersession or exclusion of
name of casual labourers in the panel list has taken plane.
Name of any casual labourer engaged after 22.06 .88 is<éot
ol o TTTT—

éupposed‘to came in the list. In the instant case, the
Pkttt - ,

applicant was engaged in August'94 as per his statement.

Te That as regards the contents of paragraph 4.9
and 4.10 of the O.Ae this ansyering Respondents does not

any commentse.

8. That with regard to statement made in para 4.11,
- the respondents denying all the claims of the applicant

submit that since the applicant has violated the discipline
———— e ——

of the office with_in sub~-ordination and deriliction of
/——_/

the duties on oral instruction that termination of the job
S —
is not an inappropriate measure following the situation

vhile the applicant is not within the jurisdiction of the

codified rules of the devartment as beine a non devartmental



person.

9. That with regard to the statement made in para
412 the applicant’s contention that his service was ter-
ninated by the respondents under the pressure and treat of
the union people {0 accommodate another person is quite
baseless and false. Termination of the applicant was nece~
sgary as his engagement in Morigaon officevis found to be

sg?plus and the applicant refuse igﬂgéiryout dutiéé_in other

section/station adamently. It is further stated that the
- . o — r————-——'———"——'——"——l
judgement and order of Hon'ble CATs in O.A. No. 24/96 was

implementede.

10. - That with regard to the statement madefd in para
4413 and 4 .14, neither the Morigaon office nor the applicant
could submit any engagement particulars és to no of days -
worked in each month, wage etc. as a support for consideration
for absorption of applicant within the guidelines of casual

magzdoors recruitment under relaxatione.

11. | That with regard to the statement maee in para

4 .15 the respondents contention is that ban smxEEx on recyu-
itment of casual mazdoors as per DOTs order is till exists
wee+fe 30,03.85. However, the DOT issues relaxation of

such engagement time to time which are regularized with

propef approval from DOT. Even if, such engagement is
considered on relaxation of ban, the terms and conditions

for rem¥xxk regularization of such engagement must be fulfilleds
The applicani might have worked for contingent nature of work
as and when reduired for which recording of engagement

“particulars not mandatorye.
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12. That with regard to the statement made inh.
para{/ihl6app11cant's submission that he was recruited by
following due process of selection as well as giving relaxa~-
tion is not correct- For engaging ﬂymg labour for contin-
i~ .

gent nature of work against which the applicant might had

been engaged is not al all requlred to undergo selection

S

Processe. mrther, there was total ban on recmm

| casual labour for regular nature of job and same sfill exigtse.

1%3. That with regérd 40 the statement made in para
| 4.16 (a) the respondent beg to state that if any engagement
of x& casual mazdoors was made in the department in relaxa-
tion of ban that has been made as per the guidelines of the
DOT. Neither the Morigaon office nor the applicant could

furmish relevant dates’in suprort of his claim.

14 . That as regards the contents of paragrarh 4.17
of the O.Ae this ansvering Respondents does not make any

commentse

15. That with regard to the statement made in para

4 .18, same as 416 (a) as abovee.

16 . That with regard to the statement made in para
4.19. thoxghxgome the respondenté beg to state though some
‘relaxation has been given by the department time to time,
the ban on recruitment is not null and void as statéd.
Denial of benefit to the applicant is due to non fulfilli-

ment of eligibility criteria.
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I, G.Co Sarma, Asstt. Director Telecom ( Legal),
Guwahati being authorised do hereby solemmnly declare
that the statements_ made in this show cause reply is true

to my lnowledge, information and belie%g.

And I sign this verification on this 2o H) day
O‘fJ‘G‘\/’LMLa—h’) 2000,

Gonsd G Sty

Declarant .



BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL
cem T GUWAHATT BEMCH: s

.08 NO 161 OF 280,

Sri Anidl  Das r waseew=a Fetitioner.
- Ve o
U, 0. I. & Ors. wenanensc RESpONGaents.

IN_THE MATTER OF

Reply to the Written Statement

submitied by the Respondents.

The Applicantsa bég to  submit the -~eply as follows,

. That the applicant has received the copy of the

writeen statement and have gone through the same. The
statements which © are not specifically admitted

hereinbelow may be %reated as total denizal.

2. That with regard to the statements made in paragraph
1 of the written statemert the Applicant begs to state
that  the respondents have not corplied with the
Judgment and Urder dated?8.1.99 passed in 0.0, 24 of

19964.

Ge That with regard to the statements made in paragraph

&2 of  the Written Statement, whlile denying the
stat

tement made therein the fpplicant begs to state that
the respondents are not sure about their stand . From

the impugned order dated 26.5.99 it can bhe acertained

that the applicant was engaged as Casual Mazdoor. The
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stand of the respordents are contradictory. In  this
para the respondents have disputed the very existance
of the applicant as Casual Worker but the same does not
reflacts in the impugn@d arder. The respondents have
now by filing the written statement tried to improve

their stand.

4. That with regard o the statements made in paragraph
G of the written statement submitted by the Respondents
the Applicant while reiterating the satement made in
the 0.A begs to state that the ftermination of his
service was  the net result of union  zactivities. The
aforesaid action on the part of the respondents are in

caomplite violation of the Apex Court Judgment.

I

d.  That with regard to the satement made in para 4 of
the MWritten Statement thmvappiicant while denying the
contensions made  therein begs to state that the
respondents after naratting the grounds have vertually
termed him as 2 "surplus" employee, which is not the

satnd of the respondents in the impugned order.

b That with regard to the statement made in para 5,
&,7:8  and 9 of the writtent statemtn the applicant
while denying the satement made above as well as in the
0A hegs to state that the scheme has been ptepared far
granting tbtemporary status to the casual workers who

does not fall under the reular estublishment. Services

af  the similrly situated employees' like that of
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applicant have been regularised.

7 That the applicant in reply to the astatement made
in para {# of the written statement begs to satte  that
as per the direction of the respondents . he has

asubmitted all the relevent records.

8. That with regerd to the statement made in para 11
te 16 of written statemtn begs to state that in  fact
the order impasing Aman has been lifted by issuing
reluxations. The case of the applicant is covered by

the Scheme of 1989 taking into tiie  entry dinto  the

mervice in the year 19879 {(April).

In view of tﬁe shove facte and circumstances the
&p@iicamt prays before this Hon'ble Tribunal that
appropriste direction may be issued to the Respondents
for  extending the benefit of temporary status to them
it retrospective effect with all consequential  service

henefits including arrear salary, seniority, eto.

Verification:..
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VERIFICATION

I 8hrd Andl Das,. age sbout 28 years,

Nilakanta Daég resident of Vill Aragaon,

Marigaon, Dist, Mariga
the wtatements made

)< are true

verify that

those mads in paragraphs
records  which are believe to be true
fumizle submission before this Hom'ble
And T osign this verification

of Janm 2061,

SO

[

Rt

in

to my knowledge

| — & are

and

on this

"l

Sy

of  &Sri

and  P.5

”’

on, do hereby solemnly affirm and

paragraph
and

matters of

rest  are my

Tribunal.

he 1léth  day

W




